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J a b a l p u r ,  t h i s  t h e  1 6 th  d a y  o f  J u l y ,  20 0 4

H cn ’b l e  S i r i  M .P .  S in g h ,  V ic e  C h a irm a n  
H an ‘b l e  £ h r i  Maaan Mohan, J u d i c i a l  Member

K a n c h h e d i ,  S / o .  F ag u ,  r e s i d e n t  
o f  A degaon , T d i s i l  G a d a rw a ra ,
D i s t t .  N a r s i n g h p u r  (MP) .  . . .  A p p l i c a n t

(By A d v o c a te  -  M s.  J a y a  Laxrai A iy e r )

V e r s u s

1 .  U n io n  o f  I n d i a ,  t h r o u g h  
G e n e r a l  M a n a g e r ,  C e n t r a l  R a i lw a y ,
M unbai V .T .

2 .  D i v i s i o n a l  R a i lw a y  M a n a g e r ,
W est C a i t r a l  R a i lw a y ,  J a b a l p u r ,

3 .  M an d a l a i g i n e e r ,  ( S o u th ) ,
W est C o i t r a l  R a i lw a y ,  J a b a l p u r .

4 .  A s s t t .  a i g i n e d r , !  { E a s t ) ,
C a i t r a l  R a i lw a y ,  K a tn i  (M .P .)*  . . .  R e s p o n d e n ts

0 R D £ R (O ra l )

By M .P .  S in g h ,  V ic e  C h a irm an  -

By f i l i n g  t h i s  O r i g i n a l  A p p l i c a t i o n  t h e  a p p l i c a n t  h a s  

c l a i m e d  t h e  f o l l o w i n g  m ain  r e l i e f s  :

M(i )  to quash the order of punishment communicatedi 
to the applicant vide letter dated. 2 2 .2 .0 1  
Annexure A

i i )  The respondents be directed to reinstate 
the applicant in service with immediate e ffec t .

i i i )  To direct the respondents to pay Fifty 
percent of back-wages to the applicant as the 
applicant was not employed gainfully  anywhere*'.

2 . The brief facts of the case are that the applicant 
working

was^as Gangman in  the respondents Railways. He was

posted at Unit N o .18, Maihar. while working as such

the applicant was issued a charge sheet dated 3 .2 .9 9 .

After conclusion of the enquiry,the disciplinary 

authority has imposed the penalty of removal from service

on the applicant vide order dated 5 .9 .2 0 0 0 . He has filed

an appeal to the appellate authority and the appellate



* * s : 2 ::

a u th o r ity  has m od ified  th e  ord er o f  removal from  

s e r v ic e  t o  com pulsory re tirem en t from s e r v ic e  on th e  

a p p lic a n t v id e  order d ated  2 2 .2 .0 1 ,  T h e r e a fte r , he has 

f i l e d  a mercy appeal dated  2 6 .2 .0 1  which i s  s t i l l  pending  

w ith  th e  re sp o n d en ts . In  th e  R a ilw ays, th e r e  i s  a 

p r o v is io n  fo r  f i l i n g  a r e v is io n  p e t i t i o n .

3-* In th e  c ircu m sta n ces , we deem i t  ap p rop ria te  to  

d ir e c t  th e  a p p lic a n t to  f i l e  a r e v is io n  p e t i t i o n  w ith in  

4 weeks from th e  d a te  o f  r e c e ip t  o f  copy o f  t h i s  o r d e r .

I f  th e  a p p lic a n t com p lies w ith  th e  o rd er , th e  resp on d en ts  

are d ir e c te d  to  co n s id e r  th e  r e v is io n  p e i t io n  f i l e d  by 

th e  a p p lic a n t by p a ss in g  a d e t a i le d ,  reasoned  and sp eak in g  

order w ith in  a p er io d  o f  3 months from th e  d a te  o f  r e c e ip t  

o f  copy o f  t h i s  o r d e r . The a p p lic a n t i s  a ls o  d ir e c te d  

to  send a copy o f  t h i s  order as w e ll as th e  p e t i t io n  

to  th e  resp on d en ts w ith in  4 weeks from th e  d a te  o f  

r e c e ip t  o f  copy o f  t h i s  o r d e r . A cco rd in g ly , the OA ita n d s  

d isp o sed  o f  a t th e  adm ission  s ta g e  i t s e l f .

(Madan Motvan  ̂ (M .P, S in gh T
j u d ic ia l  Member V ice  Chairman
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